inside or outside. Therefore, if necessary, we do some self-introspection. But, I am
sure, here all of us are united that there is nothing greater than this House. We
shall maintain its dignity and decorum and the people's respect that is there, at all

cost. There are no two opinions on this.
St Ager e : 3eTeT AT, 3T AR ST g

MR. SPEAKER: You have made your point. He has said that he has written a
letter to me. I will look into it. I have not yet seen it. I shall certainly consider it on
merit. Why not? All of us are all very valued colleagues of mine. I have not
formed any opinion about any impropriety on their part. I have not formed any

opinion myself.

A werayr RE : 3redeT S, 39 §gd 3o FEl AR Feol H FHAE
T Wl A HH fHAT dAfeheT TeaT T TRAT TR 1 o ge=trdet
A FH fhar &, 39 [@eh Frarer gt arfed | (aaure)

At gferTE AT (METETE) : HEALT Agled, HSAT ATt FAR FgT
STHT A &l HH H @ 5. (STIUT)

MR. SPEAKER: Please take your seat.
...(cTdYTeT)

MR. SPEAKER: They are also doing their duty.
PROF. VIJAY KUMAR MALHOTRA (SOUTH DELHI): I am not speaking on

this.
SPEAKER: What you are raising is a State matter.
PROF. VIJAY KUMAR MALHOTRA (SOUTH DELHI): It is not a State matter.
MR. SPEAKER: How can you say that?
PROF. VIJAY KUMAR MALHOTRA : The Master Plan has to amended by the

Central Government. The Delhi Government have requested the Central

Government to amend the Master Plan. 3T€JeT S, Cooll H 18 goll{ HhleT

R a1 @ & 3 g Al F 15 g #eE, S siuREss §




1200 STl &, T§ HH Hcod ITTHE Pl AT §.(STTYUA) It is not the
State Government at all. DDA is not under the State Government. &l AT
o g1 Tl FET 93 93 HE I, G H Aol e 7 A R
S8l 3da ER dRT 3thaes A FifR S AT @ W@ g, 3HA Hepsr
HreT Uof TR o7 @ &1 388 @l oler JeR-aR @ Sdar| el & 4
maﬁﬁ-aﬁﬁ@#’rﬁmmﬁﬂgmﬂ ¢ fear mr §.(=gaue)

MR. SPEAKER: It is under the Court orders.

PROF. VIJAY KUMAR MALHOTRA : True, it is a Court order. 379X g#Hel
AR Tl H HZHC AT ¢ df Pic H Aol ITaiHe Pl AT
A ELIG)

MR. SPEAKER: This type of trying to shout each other down 1s not good.
W o AR AegEr : emer off, sgd & eI Rufd g oA

regetar # el 7 Ofese as-ara & 3p7s#c e & o v wadT

T o (sgau)

MR. SPEAKER: You know that if there 1s no decorum in the House, 1 will

adjourn the House and go away.

W. @S FAR HAegHr : 3§ HAT H Hgl A AT T TA HI A
LTeRtsst far S 7eR Qa1 fRam Tl 3PN tEr A fRar s ar
oo & o Faa of Uz 3T A Geadd gnf afcsd e & am@lh oer
ISR g7 e AR @l 3ear @ghr W 3T S| safoy &4
AT FT 30 A H Jd HRAARET FEA AR, HE H ST ARy 3R
FgaT Afed fF g7 ARCY vad H 3HsHT W W} 8. AR T A
ygHe A s ga Bl # Ak fedr S FE FeAr ggd &




ST g oAl f 'l SFEAell deor dEedAe AR Z AT @R W
3.

(Interruptions)
MR. SPEAKER: Nothing will be recorded.

(Interruptions)™ .
MR. SPEAKER: The statements of the hon. Members who are speaking without
my permission are not to be recorded.

(Interruptions)™ .
SHRI GURUDAS DASGUPTA (PANSKURA): Can [ make a statement?
MR. SPEAKER: No. You have not given any notice.

. (Interruptions)
MR. SPEAKER: Shri Swain, I will call you, if I find your name in the list.

. (Interruptions)
SHRI KHARABELA SWAIN (BALASORE): Sir, I have given a notice with
regard to the MPLAD Scheme. Yesterday you have allowed Shri Yadav to speak
on this. They said that it should be scrapped. I have given a notice today. .
(Interruptions)
MR. SPEAKER: You may have to wait for it.

. (Interruptions)
MR. SPEAKER: I cannot call everybody at his sweet-will. I am calling one hon.
Member after another. I called Shri Prabhunath Singh. I called the Deputy Leader
of your Party. But you are not allowing others to be taken up. There are many
matters to be raised. How can you dictate?
SHRI KHARABELA SWAIN : Sir, the House belongs to everyone. It is the
interest of the House that matters and not of the individual or my Constituency. .
(Interruptions)
MR. SPEAKER: No. I have not called you now. I will call you, but you have to
wait. Do not try to bulldoze me.

. (Interruptions)



* Not Recorded.



SHRI KHARABELA SWAIN : No, Sir. Who 1s bulldozing you?
MR. SPEAKER: You are trying to.
SHRI KHARABELA SWAIN : Nobody can bulldoze you, Sir.
MR. SPEAKER: It is nice of you. But in what sense you said that, I do not know.
[t seems to me that you said that in a deprecatory sense.
SHRI KHARABELA SWAIN : No; it is not so.
MR. SPEAKER: Then, thank you very much.
. (Interruptions)

MR. SPEAKER: I try to cooperate and please wait; there are 30 matters to be
raised. If all of you cooperate, it could be over within the specified time. We can
take up the other matters also. I am only appealing to you for your cooperation. It
is your House. I am not the owner of this House.

Now, Shri Krishnadas. Please be brief and to the point. This 'Zero Hour' has
become the 'torture Hour' - I have said that earlier.
SHRI N.N. KRISHNADAS (PALGHAT): Sir, this 1s a very serious matter. It is
regarding people of Kerala. There is a widespread apprehension and anxiety
among the people throughout Kerala. Immediately after the announcement made
by the hon. Railway Minister in this very House, we know that the Railway
Ministry is going to bifurcate Palakkad Division and going to set up the new
Salem Division. We are not against the interests of the people of Tamil Nadu; they
are our friends and Tamil Nadu is our neighbouring State. . (Interruptions) Our
plea is that the biggest Palakkad Division might be continued as at present.
MR. SPEAKER: Please be brief; it is not the time for making speeches.
SHRI N.N. KRISHNADAS : There is a long-pending demand of Kerala. I request
the Minister to create a separate Railway Zone, centrally in Kerala. If the
Government is setting up a new Division, there should be a new Zone, centrally
for Kerala.
MR. SPEAKER: Okay; it is no good repeating it.
SHRI N.N. KRISHNADAS : It 1s a very serious matter and an important one. We
want an assurance from the Government. All the Members of Parliament from

Kerala are supporting this. . (Interruptions)



